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iN THE CENTRAL ADMINISTRATIVE TRIBUNAL$HYDERABAD BENCH: AT

HYDERAEAD
R.A.No;6[1998”in OA.Ne,.1455/1997. Date of Crder:27-2-1¢98,
BETWEEN: I
Smt,K,L,Sulechanamma. ..Reviev, App110§9££f_fﬁnn
Respondent Ne, 3 chd 5&3
and

i. €mt.G,L.Sulechanamma,w/e Nagasiva-
Reddy, eged yrs, r/e Thavvaripalli,
Khajipeta Mandgl, Cuddapah District.

. - Respendent No.l/Applicant

2. The Pest Master General, _
A, P,, Seutherr Regien, ;
Kurneel :

3. The Superintendent ef Pest Offices,
Cuddapah Divisien,Cuddapah |

..ReSponéents 2 & 3/Respondent|s

CGUNSEL FCR APPLICANT :3 Mr.K,Venkateswara Rae

CCUNSEL FOR RESPCNDENTS : Mr,N.R.Devaraj

CORAM:

THE HCOKN'BLE SRI R.RANGARAJAR,MEMBER(A)

ANL
THE HCN'BLE SR1 B.S.JAI PARAMESHWAR, (MEMBER (J)
# !

: CRDER: | |
(AS FER HON'BLE SRI B.S.JAl PARAMEE‘:!-MAR,MEMBER(J) )
‘Hegrd Sri K.Vehkateshwara Ra, for Respendent ne.2 in the
C.A, and the Applicant in the K. A., and Br.L.J.Veera Reddy,

Ceunse] fet the Applicant in the D.A.. and Sri N,R.Devaraj fer

the Official Respendents.
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2. The parties are referred te accerding te their positi&yﬂ:s’
! 1

;

in the O,A,

3, The respendent re.3 whe is the selected 'ca'ﬁdidate fer
i
the pest eof EDBPM, Thavvaripalli remained absent when the OA

was taken up fer hearing,

4, On selectien and appeintment te the said%post. the
learned Counsel fer the Applicant in the O.A. submits that
Respendent ne.3 in the O,A, had preduced a falge nativity
certificate te get that pest. Hence we directéd the Superin-
tepdent ef Fest Cffices je., the Respendent ne.2 te cenduct
an inquiry te sscertain as to the genuineness Qr otherwicse

of the nativity certificate preduced by the apﬁlicant in the
CA. The respendent ne.3 in the OA has filed this RA en the

greund that there jis patent errer én recerd in gthe Judgement.

5. New he has filed this applicatien te review the Order dt:ii-12-

"1997. '
6. After hearing the learned Ceunsels fer the parties, we

_ Jutard
are net ceonvinced that there is any errer (mh_t—h'je applicant's

Cthl‘k(.!"ﬁ ',j.’,t.{;-_i"\).(“\“\a"dg- :
nativity‘;and we Cirected Respondent ne.2 to enquire inte the

authenticity ef the nativity certificate preduced by Respendent
i
ne.3 herein and take preper decisien in the matter.

7. Hence there are ne merits in this RA, R.I?\. is dismissed.
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